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Bengal Act 1V of 1942!

THE BENGAL CRIMINAL LAW (INDUSTRIAL
AREAS) AMENDMENT ACT, 1942.

The Indian Independence
{Adaptalion of Bengal and

ADAPTED Punmjab Acts) Order, 1948,

The Adapuation af Taws

Order, 1950.

et June, 1942.]
An Act 10 prevent theft of unidensifiabie articles in industrial areas.

WHEREAS 1 5 expedienl to prevent thelt of unidentifiable articles in
industrial areas;
It is hereby cnacicd as follows:—

1. (1) This Actmay be called (he Bengal Criminal Law (Industrial
Areas) Amendment Act, 1942,

{2y This seclicn and scetion 2 extend to the whole of *[West Bengal |
and the remaining provistons of this Act shall extend Lo any arca declared
lo be an indusirial area uader section 2.

2. e ‘fStae] Government may, by sotiftcation’ in the Official
Gazetie, declare any area (o be an indusirial area lor the purposes of this
Acl,

3. Any person found, between sunsel and sunrise,—
{a) armed with any dangerous or offensive instrument
whatsocver, with inlent to commit any eriminal act;
(b) disguised in an¥ manner with intent 10 commil any criminal
acy;

'For Statement of Objects and Reasans. xee the Caleirte Gazerte. Exirdordingry, dated
the b July, 1941, Pi IVB. page 7Y; the Report uf the Select Commitied was preseited o the
Council on the | [ih December. 1941; for Procecdings of the Council, tee the proceedings nf
the imeetings of the Bengal Legislative Counctl beld on the 28th July, Sthand 18th August, 2nd
Septembwer and 1hh December, 1941 and also 19th and 26ch Februacy, 1942; {or proceedings
of the Assembly. seethe proceedings of the mectings of e Bengal Legislative Assembly hebid
onthe 10 Mach awdthe 2nd April, 1942,

*These words was substiwited for the word “Bengal' by para. {2} of An. 3 af the Indian
tndependence {Adaptation o Bengal and Panjab) Order, 1945,

*This word was substiled for the word “*Provincial” by pam. 2013 of the Adaptation of
Laws Order, 1950

“For natilication deelarng area o be an indusinial area Tor the pueposes of this Act, sec
aatificaion’ Mo, 2260PLL. daed the 26th June, 1942, published in the Codortte Gazerie.
Extraosedinary, ol the 27th June, 1942, P | page 127,

For notilcation declaring the whole of the Dageeling Jsirict to be an industrial anca forthe
purposes of the Act, see notification No. 1969 PI/P2ASIAS, dated 31,549, published in the
Culivitre Gezette of 1949, M [ paec 921,

For notifications decluring the whole of Conch Behar thstrict and Chandemagore 1o be
industrial arciis for the purposes of the Act, see notification (1) No, IPYPIA-17433,d1. 21,57,
published in the Calewnia Gazente of 1957, P11 page 192, and (2) No. 2162 FLIPIN-3/35.
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The Benpal Criminal Law (fndusirial Areas) Amendment Ace, 1942,

{Section 4.)

(¢} in any dwelling-house or other brilding whatsoever, withoul
being able sutislactorily 10 account lor his presence therein;
ar

any personal previously convicted of theft found between sunset and
sunrise on board any vessel or boat. or lying or loilering in any bazar,
street, yard, thoroughfare or other place who shall not give any satislaclory
account of himself; or

any person having 1o his possession, without law/(ul excuse (the prool
of which cxcuse shall be on such person) any implement ol house-
hreaking;

may be waken into custudy by any police-olficer without a warrant,
and shall be liable, on summary convilion before a Magistraie, 10
imprsenment. for a term which may extend 10 (hrec months.

Explanciion.—In this sccdon the word “street” mceans any road,
lane, [bowway, square, court, alley or passage. whether a thoroughfare or
not, 10 which the pwhiic have, permarcnuly or temporarily. a right of
HCCCSS. :

4, (i} Whoever has in his possession or conveys in any manncr,
or offcrs for sale or pawn, anylhing which there is reason o belicve o
have been stolen or fraudulemly obtained. shall, if ke [ails to accoun)
for such posscssion or such act 10 the satislaction of the Magisirate,
he lLiable wo fine which may exiend 10 one hundred rupcces, or Lo
imprisonment, for a term which may cxtend to six months.

(2) If any person charged under sub-section (1) in respect of anyihing
declares that he received such thing from some other person, or that he
was employed as a carrier, agenl or servanl 10 convey such
thing for some olher person, the Magisirate, afier such further ingquiry
(il any) as hc may decm necessary. may summon such other person, and
any former or pretended purchaser or other person through whose
possession such thing is alleged 1o have passed, 1o appear before him.
and may cxamine such person and any witnesses who are preduced
Lo lestify 1o such receipl, employment or posscssion; and, if i1 appears
to such Magistrate that any such person had possession of such
thing and had reasonable cause 10 helieve that it was stolen or fraudu-
lently oblained, the Magistrale may punish him with fine which may
extend (o one hundred rupees, or with imprisonmen, (or a term which
may exlcnd (o six months.
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